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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE
TRIBUNAL
REGIONAL BENCH : ALLAHABAD
COURT No. I
APPEAL No. E/3792/2006-EX[SM]

(Arising out of Order-in-Appeal No.149-CE/Meerul-11/2006  dated
28/08/2006 passed by Commissioner of Central Excise & Customs
{Appeals), Meerut 1}

Commissioner of Customs Excise Meerut II Appellant
Vs.

ESSA Zip Fastuers () Limited _ Respondent
Appearance;

Shri Rajeev Ranjan (AR) IC for Appellant
None for Respondent

CORAM:
Hon’ble Mr. Anii Choudhary, Member (Judicial)

Date of Hearing : 28/04/2017
Date of Decision 28/04/2017

I;er: Anii Choudhary

The present appeal is filed by the Revenue against Order-in-Appeal
No.149-CE/Meerut-11/2006  dated ~ 28/08/2006  passed by
Commissioner of Central Excise & Customs (Appeals), Meerut il.

2.  Heard the learned AR for Revenue, respondent is absent
inspite of notice. Only ground of Revenue is that order of J.B.
Fashions v/s CCE, Rohtak reported at 1999 (180) ELT 99
Tribunal-Delhi, is not accepted and appealed against, which

is relied in the impugned order.




?) APPEAL No. I/ 3792/ 2006-EX{SM]

3. I find the aforementioned decision of Tribunal have been
upheld by Hon’ble Punjab & Haryana High Court, reported at

2010 {262) ELT 122 (P & Hj.
4.  Hence, appeal is dismissed.

(Dictated and pronounced in Court)
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' (ANIL CHOUDHARY)
MEMBER (JUDICIAL)

Ankit
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